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The National Green Tribunal

ORIGINAL APPLICATION NO 462/2021
(Dashrath singh parihar v/s State of Madhya Pradesh)

Preamble -

1. Hon'ble NGT principal bench new Dehli passed an order in matter
of Dashrath Singh Parihar v/s State of Madhya Pradesh (ORIGINAL
APPLICATION NO 462/2021) on 28th January 2022 regarding illegal
stone mining in forest area of Mohangarh , Kherona, Arjungawa
Beat Forest Division Shivpuri MP. Based on grievance in the
application field by the applicant Mr. Dashrath Singh Parihar.
(Enclosed as Annexure - 1 order dated 28/01/2022)

2. The Hon'ble NGT vide order dated 28th January 2022 asked for
factual position in mattter through a Joint Committe of State PCB,
Mines and Geological Department, State of M.P. Regional Office
of MOEF&CC at Bhopal, DFO Shivpuri and Distirct Magistrate
Shivpuri. :

3. Joint Committe inspected the site on 28th Feburay 2022 and
sumbitted factual report to The Hon'ble NGT.

4.  On the basis of Joint Committe report, the Hon'ble NGT vide order
dated 26.7.2022 asked to prepare an action plan for reclaimation of

illegal mined area and disposal over burden.

5. In compliance of the Hon'ble NGT order dated 26.7.2022, the
reclaimation plan was prepared and submitted to Hon'ble NGT on
21.9.2022 (Enclosed as Annexure - 2)

6. The Hon'ble NGT vide order dated 10.4.2023 (ORIGINAL
APPLICATION NO 462/2021) directed Distirct Magistrate Shivpuri to
file further action taken report on or before 20.7.2023. (Enclosed as
Annexure -3) - i -




Current Status (Action Taken Report)-

1.

In Continuation of report dated 21.9.2022 submitted before The
Hon'ble  NGT, project for reclaimation of said mines was
prepared & submitted to Director Geology and Mines, Govt of MP.

Mineral Resources Department Govt.of M.P. through their order no
P-6 dated 30.5.2023 sanctioned Rs. 33 Lakhs for reclaimation of
the said mines. (Enclosed as Annexure- 4)

As per the approval, reclaimation work has already been taken up

(Photographs are Enclosed as Annexure- 5), but due to monsoon,
heavy rain and flooding of pits, the progress of work is hampered
(Photographs are Enclosed as Annexure- 6).

Once monsoon season is over, the process of reclaimation will be

resumed on priority basis.The reclaimation work is likely to be
completed within two months after monsoon season.

Mirﬁraéﬁbﬁicer /g{ Cz%or

- Shivpuri N ~ Shiypuri Shivpuri
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ltem No,9 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

{By Video Conferencing)
Original Application No. 462/2021
Dashrath Singh Parihar Applicant
Versus

State of Madhya Pradesh Respondent
Date of hearing: 28.01.2022

CORAM: HON’BLE MR, JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON'BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received by E-mail

ORDER
‘ 1, Grievance in the application filed by the applicant Mr. Dashrath
’ Singh Parihar relates to illegal stone mining in forest area of Mohangarh,
Khalmna Beet, Forest Division of Distt, Shivpuri, Madhya Pradesh. It is
submitted that Forest Department is unable to stop the illegal mining in

reserved forest and this has caused damage to the environment.

2. Having regard to the seriousness of the allegation, it appears

necessary to ascertain the factual position in the matter through"a ja’fﬁf

committee of State PCB, Mines and Geological Department, State of
Madhya m;icsh.fﬁgfgional-?gﬂiowgmoempc at Bhopal, DFO-Shivpuri
{Madhya Pradesh) and District Magistrate- Shivpuri (Madhya Pradesh) to -
look into the grievance in this application. The State PCB will be the
‘Nodal agency for coordination and compliarice. The joint Committee may

meet within one month and undertake site visit and look into the

— —— —




grievance of the applicant. Factual and action taken report may be

furnished within three months before the Ld. Registrar, General, National

Green Tribunal, Principal Bench at New Delhi by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF, who may if necessary put up the

matter before the Bench for directions.

List the matter for consideration on 20.05.2022.

E

A copy of this order, along with a copy of the complaint, be

— f' forwarded to the State PCB, Mines and Geological Department, State of
Madhya Pradesh, Regional Office of MoEF&CC at Bhopal, DFO-Shivpuri

(Madhya Pradesh) and District Magistrate- Shivpuri (Madhya Pradesh) by

e-mail for compliance.

Brijesh Sethi, JM

Prof. A, Senthil Vel, EM

January 28, 2022
@ Original Application No. 462/2021
- AAA
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soliction field by the applicant Mr.Dashrath Singh Parihar relates:to illegal stone mining in forest

,Khairona Beet Forest Division of Distt Shivpuri Madhya-Pradesh it_is submitf€d that forest
able to stop the illegal mining in reserved forest and this has caused damage to the enviroment
the seriousness of the allegation it appears necessary to asc:_e_'riaiq the factual position in the
gh'a joint committee of State PCB Mines and Geological Department ,State-of Madhya Pradesh
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Item No.03 (Court No. 2)

'BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH, NEW DELHI,

(Though Physical Hearing with Hybrid Option)
Original Application No.462 /2021
Dashrath Singh Parihar - «.Applicant
Versus
State of Madhya Pradesh& Ors. ...Respondents .

Date of hearing:  10.04,2023

. o
CORAM: HON'BLE MR, JUSTICE ARUN KUMAR £YAGI, JUDICIAL MEMBER.
HON’BLE DR, AFROZ AHMAD, EXPERT MEMBER.

Applicant; Applicant in person (through V.C.).
Respondent: Mr. Sachin Kumar Verma, Advocate for State of M.P
(through VC).

Application under Sections 14 and 15 of the National Green Tribunal Act, 2010.

ORDER
ol Grievance in the application filed by the applicant Mr, Dashrath
Singh Parihar relates to illegal stone mining in forest area of Mohangarh,
Khairona Beet, Forest Division of Distt. Shivpuri, Madhya Pradesh.
2, In éompiiance of olrder dated 28.01.2022, report has been filed by
District Magistrate, Shivpuri vide email dated 10.04.2023.
3. In view of the ﬁmeﬁﬁes given in the report the District Magistrate,
Shivpuri is directed to file further action taken report on or before
20.07.2023,

4, List for further consideration on 31.07.2023.



e

0. A. No. 462/2021 Dashrath Singh Parihar vs.
' : State of M.P.& Ors.

-+
5. A copy of this order be sent to the District Magistrate, Shivpuri for
reguisite compliance.

@
-

Arun Kumar Tyagi, JM

o Dr. Afroz Ahmad, EM
April 10, 2023
N
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Wor K

Longitude: 77°4534" . - -
Elevation: 486.86+8 m !
Accuracy: 59 m. 5 i
Time: 18-07-2023 09:25







L2 .25'13'3]2' .
Lo Lude:77°4625"
{Elevation: 43517416 m
JAccuracy. 2800.0 nt
Time; 07-18-2023 12:35

iNote: d26234631234567r
—




Longitude: 77
fElevation: 435.1
Accuracy: 2200
Time: 07-18-2023 12:43
Note: dz623465a1234567n1




‘Latitude: 25°19'46" .

| Longitude; 77°44'35"
*Elevation: 425.98:12 m
“Accuracy: 31.1 m

i Thme 07182023 13:16
_Note;&zﬁ 2346s5a1234567ni
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